
Taxation Laws FKBttUABY 21, 1975 (Arndt) B ill a j*

It is our information that he has bro­
ught this amount of Ra. IB lakh* 
through black money sources, and 
therefore, 1 want that a CBI enquiry 
Should be instituted to find out the 
truth, from where the Chairman of 
the Bank of Baroda was able to se­
cure Hs. 18 lakhs in hard cash and 
close the accounts of the five com­
panies.

Sir, as a sequence of the issue being 
raised by me last time, the General 
Secretary of the Bank of Baroda Em­
ployees Federation was immediately 
suspended, but, because of the pres­
sure created by this Parliament, re­
vocation of the suspension took place. 
But, after that, when this issue to 
being raised again, we find that disci­
plinary action 5<s being taken against 
the members of the union, and there­
fore, I want that the Finance Minis­
ter should enquire into the matter and 
find out which are the black money 
sources from which Shri V, D. Thac­
ker brought Rs. 18 lakhs to close the 
five accounts.

13.38 hm

TAXATION LAWS (AMENDMENT) 
BILL

E x t e n s i o n  or t i m e  f o r  p r e s e n t a t i o n  
or R e p o r t  o f  S e l e c t  C o m m i t t e e

SHRI P. G. MAVALANKAR 
(Ahmedabad): Sir, I beg to move:

‘That this House do further ex­
tend up to the 20th March, 1975, 
the time for the presentation of the 
Report of the Select Committee on 
the Bill further to amend the In- 

come-tax Act, 1961, the Wealth-tax 
Act, 1957, the Gift-tax Act, 1958 and 
the Companies (Profits) Surtax 
Act 1964."
MR. SPEAKER: The question is:

time for the presentation of the R#* 
port of the Select Committee on tb» 
Bill further to amend the Income- 
tax Act, 1961, the Wealth-tax Act, 
1957, the Gift-tax Act, 1958 and 
the Companies (Profits) Surtax Act» 
1964/*

The motion was adopted.

COMMITTEE OF PRIVILEGES

E x t e n s i o n  o p  t i m e  f o r  p r e s e n t a t i o n  
o p  R e p o r t

DR. HENRY AUSTIN (Ernakulam);
Sir, I beg to move:

“That this House do further ex­
tend upto the 10th March, 1975, the 
time for the presentation of the 
Report of the Committee of Privi­
leges on the question of privilege 
against Shri Jagjit Singh, erstwhile 
President of the New Friends Co­
operative House Building Society 
Limited, New Delhi, regarding a 
letter purported to have been writ­
ten by him to the Lt, Governor of 
Delhi on the 7th May, 1974, alleged­
ly casting aspersions on Parliament.”

MR. SPEAKER: The question is:

“That this House do further ex­
tend upto the 10th March, 1975, the 
time for the presentation of the Re­
port of the Committee of Privileges 
on the question of privilege against 
Shri Jagjit Singh, erstwhile 
President of the New Friends Co­
operative House Building Society 
Ltd., New Delhi regarding a letter 
purported to have been written by 
him to the Lt. Governor of Delhi oa 
the 7th May, 1974, allegedly casting 
aspersions on Parliament.”

The motion teas adopted.
“That this House do further ex­

tend upto the 20th March 1975, the


